
                                                                                     

W.P.(C)  8789/2025   Page 1 of 2 
 

$~14 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 
+  W.P.(C) 8789/2025 & CM APPL. 37501/2025 
 DY COMDT MANISH SHARMA   .....Petitioner 
    Through: Mr. Ajit Kakkar, Adv. 
    versus 
 UNION OF INDIA AND ORS        .....Respondents 

Through: Mr. Balendu Shekhar, CGSC, 
Mr. Krishna Chaitanya, GP with                      
Mr. Rajkumar Maurya and Mr. Divyansh 
Singh Dev, Advs. for UOI 

 CORAM: 
 HON'BLE MR. JUSTICE C. HARI SHANKAR 
 HON'BLE MR. JUSTICE AJAY DIGPAUL 
 
    ORDER (ORAL) 
%           02.07.2025 
 

1. The petitioner in this writ petition seeks direction to the 

respondents to take a decision on the petitioner’s application for 

resignation.  

C. HARI SHANKAR, J. 
  

 

2. Issue notice.  

 

3. Notice is accepted on behalf of the respondents by Mr. Balendu 

Shekhar.  

 

4. Rule, returnable forthwith.  

 

5. In view of the limited prayer, we dispose of this writ petition 

with a direction to the respondents to take a decision on the 

petitioner’s application for resignation, which is pending since 21 
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April 2025 within a period of two weeks from today and to 

communicate the decision, as and when taken, forthwith to the 

petitioner.  

 

6. Needless to say, if the petitioner continues to remain aggrieved 

by the said decision, the rights of the petitioner in accordance with law 

shall remain reserved. 

 

7. The petition is disposed of. 

 

8. We note that, in para 5 of the stay application filed with this 

writ petition, an assertion has been made that the respondents have 

released an apprehension roll against the petitioner and have given 

directions to the police to apprehend him.  

 

9. Though Mr. Balendu Shekhar, learned Standing Counsel 

appearing for the respondents, as well as the officer who is instructing 

him, submit that they are unaware of any such impending action, we 

deem it appropriate to direct that, till the decision is taken on the 

petitioner’s application for resignation and for one week thereafter, no 

coercive action shall be taken against him. 

 
 

C. HARI SHANKAR, J. 

 

AJAY DIGPAUL, J. 

 JULY 2, 2025/an 
    Click here to check corrigendum, if any  
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